3063 Domestic Workers

THE DOMESTIC WORKERS (CONDI-
TIONS OF EMPLOYMENT) BILL,
1959.—continued

SHRI V. PRASAD RAO: Mr. Deputy
Chairman, Sir, perhaps the mover of this Bill
is motivated by the urge of 8eeking some long
overdue justice for domestic servants. The
motive behind it may be very laudable but the
way in which the Bill is conceived and the
way in which the Bill is drafted will not only
not do justice to domestic workers but on the
other hand is going positively to harm the
cause of domestic servants. If the hon. mover
wanted to do justice to these domestic
servants, he should first have studied in detail
the problems that are confronting them. But a
casual perusal of this Bill itself will suggest
that it has not been done. The whole thing has
been drafted in a very very superficial way. If
this is meant to cover the whole of India, then
certainly the problems of domestic servants,
which are varied and which are of different
characters, should have been studied
thoroughly. Here it looks as though the hon.
mover has taken into consideration only the
problems of the domestic servants in and
around Delhi or some other cities.

First, Sir, let us see how many types of
domestic servants there are. What do you
exactly mean by the term 'domestic servants'?
In rural areas, if we examine, there is no such
fine distinction between a domestic servant
and an agricultural labourer, partly because he
does the work in the house of the employer
and partly because he does the work in the
fields. In the morning he comes and cleans
and sweeps the house,—some of them even
clean the utensils—in the afternoon he goes to
the field and works there and then in the
evening he returns. Then, a domestic servant
may be a part-time servant or he may be a
full-time servant, who is given food, shelter,
clothing and everything in the employer's
house. Part-time servants are in a different
‘Category, and even in cities most of
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these domestic servants are employed on a
part-time basis. Most of the middle-class
people employ them not as whole-time
servants but only ai part-time servants to help
the housewife. They work for one or two
hours in the morning and one or two hours in
the evening. By a sweep, the hon. mover
wanted this Bill to be applied to even these
part-time domestic servants. In his Bill, the
hon. mover says:

"domestic worker' means a person
employed regularly, by anyone, either full
time or part time, to do the work of (a)
cooking, (b) sweeping, (c) cleaning, (d)
gardening, (e) tending domestic animals, (f)
keeping children, or (g) driving vehicles or
to do all or any of these works or other
domestic work for the employer's own
family;".

What does it mean? Does he mean that a
maid-servant who is employed in the house of
an ordinary middle-class clerk to render some
domestic help actually and who is paid about
Rs. 6 a month should also be paid under this
Bill Rs. 40 a month if she is over eighteen
years of age and Rs. 30 a month if she is
under eighteen years of age? Does he expect
that a domestic servant will be allowed 15
days' leave, etc., etc? | think all these are
meaningless. | do not mean to suggest that no
justioe should be done to them but the way it
is sought to be done, will harm their cause. It
is practically impossible to implement such a
Bill. That is why my submission is that the
very study of the problems of domestic
servants is not there and that comprehension
also is absent.

The hon. mover claims that he ia
representing the Harijans and the oppressed
and the working classes. But the idea that is
given here is that a domestic servant is a sort
of criminal. |1 can understand one coming
from the aristocratic class taking the stand
that a labourer or a domestic worker by nature
is a criminal. That used to be the stand
taken by the
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British Imperialists and some of the well-to-do
people in those days. But | cannot understand
a member coming from the working classes
themselves and claiming to represent the
working classes asking that every domestic
servant should register himself with the police.
What is the big idea in ? Some time back a
Deputy Superintendent of Police or sombody
"else gathered some of the Member Parliament
in the North Avenue Club and suggested that
every domestic servant should be properly
registered with the police to avoid theft. Are
we to understand that simply because he is a
servant and is working in somebody's house,
he should be a thief? | can tell you that there
are many bigger thieves in the society who are
not called by that name". They are exploiters,
even worse than the thieves but they are not
registered with the police. Their thum impres-
sion is not taken by the police. There are
blackmarketeers who go scot-free. But here
the hon. mover says that every domestic
servant should be registered with the police
and his thumb impression taken. It is really a
shameful provision in this Bill, a Bill
emanating from an hon. Member who claims
himself to represent the working classes.

SHRI V. PRASAD RAO: There is nothing
in that. Then, it does not take into
consideration serfs, semi-serfs, that are Being
paraded as domestic servants, | mean those
serfs who are working in the "houses of ex-
Rajas, ex-Maharajas and ex-feudal lords. | do
not want to name that friend but only in the
morning he was telling that he had inherited
12 servants, as though domestic servants are a
sort of property, as though they are a piece of
land and he claims that he has inherited 12
servants and he says they are a sort of burden
on him. We know. Sir, hoy, they are being
treated. They are given food sometimes and
sometimes clothing, food
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also not the food that has been specialty
cooked for them but what eft over after being
eaten by the i lord or the feudal lord, and
clothes, clothes are sometimes secondhand,
third-hand and sometimes fourth-hand stuff
that are given. Some of them are given a
yearly salary of Bs. 5 or Its. 10. To term them
as "servants' is a travesty of They are simply
serfs. But | ioned about those people in this
Bill. Even today, Sir, | know in one of the
Maharaja's house nearly 120 servants are kept.
Then-serving conditions would not conform
tcf any of the modern standards. They are
actually serfs. Without the permission of the
landlords, they cannot marry. They cannot
even marry their daughters without the
permission of the landlord. | think for such
people a special provision must be included.
Though nominally serfdom is abolished,
though nominally beggary is a crime under
the Constitution, in point of fact such sort of
serfdom is in existence in the household of
feudal lords and ex-Maharajas and in the
household of some of the so-called jagirdars
and other princely families. Unless some
stringent measures are taken against that, you
cannot easily abolish it.

Lastly, | want to say one thing before |
conclude. It is not by mechanically applying
or transferring the laws of trade unions that
we can do justice. Eight hours of work cannot
be very easily implemented in domestic
service. So also privilege leave and sick leave.
Of course sick leave they take because there is
no question of the employer agreeing to it,
arising in that case. But unless such methods
are found _ as could be applied to domestic
servants, simply mechanically transplanting
all those rules that are prevailing in the trade
unions cannot be helpful. It is altogether
different in the case of the U. K. and the U. S.
A. | think Diwan Chaman Lall was referring
to the U.S.A. There things are entirely
different. There for everything they



3067 Domestic Workers

[Shri V. Prasad Rao.] do not need a
domestic servant. Here the concept is
different. Even a middle-class person, to
carry his brief case, needs some porter. In the
U.S.A., | know even millionaires carry their
OWn suit cases.

SHRI FARIDUL HAQ ANSAR}: What
about Ministers?

SHRI V. PRASAD RAO: Ministers are no
exceptions in India. Perhaps they need people
to carry themselves also. There it is entirely
different. | dare say that even a professor and
his wife, when they are both employed, say
that they cannot afford a chauffeur or a
domestic servant. So the number of servants
in the U.K. and the U.S.A. is far less than in
India. In India, because labour is cheap, you
employ half a dozen servants. There the
condition is quite different. Secondly, in the
U.K. and the U.S.A. life is more organised.
Since the society is more industrialised there,
it is quite possible to regulate the condition
of work in those countries. In India you
cannot do it and more so in the villages. So
the regulation of work should be different.
Take, for instance, the payment of wages on
the 1st of every month. It is not possible for a
farmer to pay in the first week. Normally
they pay only once in a year. Whether they
are farm servants or domestic servants, it is
not possible to pay them on the first. They
are paid only once in a year.

So also, while regulating the conditions of
work of domestic workers in India, our
backwardness  should be taken into
consideration. Our unorganised conditions also
should be taken into consideration. By that | do
not mean to suggest for a moment that the
prevailing terrible conditions, the condition of
semi-serfdom, should continue, not in the least.
| want that this thing should be done away with
but the question is that it cannot be done by
such haphazard | measures like this. | want that
this \ problem should be gone into  fully |
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and specific provision must be made tor
domestic servants in the urban areas, in the
cities and also for the domestic servants in the
rurai areas. Before we tackle the domestic
servants' problem in the rural areas, first we
must start with tackling the problem of
domestic servants in the cities and in the urban
areas and later the domestic servants in the
rural areas could be brought within, the
purview of the Agricultural Labourers'
Minimum Wages Act and through -
ameliorative measures, their problem could be
tackled. You cannot lump all these people
together and try to do justice. By that nothing
can be done. So also the minimum wage that
the hon. Member has suggested is very
meagre. Even the minimum wage suggested
by all the trade unions is not less than Rs. 9©
and | do not know how the hon. Member
thinks that by giving Rs. 40" a month—nhe did
not mention anything about food—a domestic
servant is going to eke out his living and look
after his family. It is absolutely meagre. If he
means to do any justice to the domestic
servants, it is not by providing him with Rs.
40 but at least the minimum wage that has
been agreed upon by all the Central Trade
Union organisations should be implemented in
this case.

So, | urge upon the hon. Member to
withdraw this Bill and | urge upon the
Government also to bring a more
comprehensive legislation governing the
Conditions of work of the domestic servants
in the urban areas.
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Dr. SHRIMATI SEETA PARMA-NAND:
Even for Private Members' Bills, some time
should be allotted so that other Bills may
come up. | think the House should control the
time because the other Bill on monogamy and

the Criminal Procedure Code Amendment is
to come.

MR. DEPUTY CHAIRMAN: There is nto
time fixed for non-official Bills.
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SHRI M. D. TUMPAJLLIWAR (Bombay) : Mr.
Deputy Chairman, | stand to appreciate the
spirit with which this 3ill is brought before
this House. *To me, this idea of bringing forth
this legislation springs from the sympathy that
generally flows towards the do-lic servants.
The idea is quite nice but whether this
legislation will help inproving the status of the
domes-ervants is doubtful. Of course, we pass
many a legislation, social, economic and
others, and sometimes we find that instead of
helping in the achievement of the objects,
such legislation delays matters or puts great
obstacles in the way of achievement of the ob-
ject. Whether domestic workers, as a class,
should or should not exist is a question for the
society to decide and | believe that, if not
today, it will be decided certainly in the future
and that too in the not too distant period. This
domestic service as such does not give you
any vivid picture. It includes everything.
There are  servants
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for special purposes and there are servants for
all purposes. These days there is a tendency
in the middle class families to do away with the
domestic servants.  The reason for this is that
on the one hand, the pockets of the middle
class families do not allow them to engage
such servants, and on the other hand, there is
the fear  that if such servants are engaged,
they may not fit into the congenial atmosphere
of the family, they may create trouble in the
family by indulging in  quarrels, thefts and so
on. This problem of domestic servants
concerns only the higher class persons who can
afford to engage servants for different items of
work in the family, for example, for cooking,
for cleaning the utensils, for sweeping the
floors, for making beds, etc. In Bombay, |
know,—and anybody can see this—the
domestic workers' union is a well-organised
body and it has specialised branches. If you
engage a servant for cleaning the utensils,
that servant, whether male or female, will not
do any other work in the family. That servant
will come at the appointed hour, not a minute
late nor a minute earlier, to do the joh Similar
is the case with  washermen and similar is the
case with other servants. Their wages alqo are
regulated not by government regulation or
legislation but by the force and strength of the
union which has been created by the workers
themselves. In Bombay, my own experience
is, both the masters and the servants are quite
happy and are free from all kinds of worries.
If a servant misbehaves, the master has only to
report to the union and the worker is taken to
task by the union. The master  never finds
it necessary to report the matter to the police.
If the domestic servants organise
themselves like this  everywhere, | think their
grievances will be eliminated completely or at
least minimised to a great extent. That is my
feeling.

Sir, the spirit behind this Bill is completely
humanitarian. Of course, | was not present in
the House from the beginning but | know
what is talked about these domestic servants,
what is expected of these domestic  servants
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and what the lot of these domestic servants is.
Those who are mentally all  right and are not
possessed  of anti-soeial feelings or emotions
treat the workers in a humane way. I am
seeing domestic workers in the M.Ps. flats in
South Avenue and North Avenue. | find in
many flats the workers leading a happy life.
They are paid, as my hon. friend has suggested
in the .Bill, tram thirty to forty rupees per
month It is impossible to get a
domestic worker below that salary for cooking
purposes.  Then, whatever the M. P. eats is
given tothe cook or to the worker and he
gets sleeping accommodation in the M.P.'s
flat. If the family of a Member is big, then the
servant is provided with a  servants' quarter.
In these conditions, no worker can have any
grievance or complaints. What is important is
the attitude of the master. It mostly depends
on the attitude of the master as to what kind of
treatment is t'o be given to the domestic
worker. Now, it is for the masters to think
about this problem eend bring about a
revolution in their mind. They have to realise
that when they engage the workers for certain
purposes, the workers have their own feelings,
their own lives and their own ideas  Because
he does not find employment anywhere, he
comes to the master and offers himself to work
as a domestic servant. Of course in their faces,
through their behaviour, they show
reluctance to be pleased or  satisfied  with
this kind of work.  Sir, this is not a
question of the society. As long as these
domestic services are felt to be necessary, it is
for those who want to engage their services for
domestic purposes to see how easily, how
willingly and in what conditions these
services should be made available to them
and from that point of view this is not a
legislation ~ which  would be  helpful.
Legislation may bring about many difficulties
in creating a conciliatory atmosphere between
the master and the servant. As long as that
particular section of the community feels that
domestic service is necessary for them, it is for
them to keep their servants pleased with the
conditions in which they are engaged
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to work. It is true that in many cases the lot of
the domestic workers is not as it ought to be.
Oftentimes they are treated as if they are
slaves, as if they have been purchased
outright. In the villages also—though the
conditions are different there from what they
are in the cities—there is a constant conflict
between masters and servants. There tendency
on the part of the servant to evade work, to
bring the master into difficulties and not to do
the work in time and similarly there is a
tendency on the part of the master to cut his
salary, not to give him holidays and to ask
him to do work other than in the contract. And
so tfte atmosphere which we used to find ten
years back does not exist at present in the
villages also. Therefore if this Bill envisages
the continuation of this system of domestic
services for a long time to come, then that
itself will show that this legislation will
become an anti-social measure. So the attempt
of the society should be to eliminate, to wipe
off, the need for these domestic services. My
hon. friend, Mr. Prasad Rao, quoted the
American way of life. That is an organised
way of life as far as services are concerned
and also as far as masters are concerned.

SHRI P. S. RAJAGOPAL NAIDU
(Madras): There are no  domestic
servants in America.

\
SHRI M. D. TUMPALLIWAR: | *> not

know much about foreign countries but as |
have read in the papers and as | am told by my
friends who have returned from foreign
countries, | understand that the need for
domestic servants is not felt by anybody there,
not even by the richest and the top-most
families there, let alone middle class families.
So that is an ideal condition of society where
no need for servants especially for domestic
purposes is felt. How far this legislation will
help towards that end, | cannot say, but
organising the services on par with those in
America and other places should be the
remedy. If the services are organised and made
available on those lines—as | said the masters
in Bombay are very happy—masters
everywhere will be very happy whe-
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city dwellers or villagers. So we must
provide for specialised training for these
workers in the various items of their work.
Even for

ag utensils there should be trai-

mparted to the workers. Why | e a trained
worker can finish his work within a few
minutes for which an untrained worker
would most probably require an hour or so.
By lessening his time taken for work in this
way, a worker may be able to enter into
contract with a num-
' families and get more remune-
cornpared to  what an  untrained
worker may be able to get. And if* a
piece of work is done by a trained
worker within a shorter period of time
with emv; :1hout spoiling the
utensils, without lessening the durabi-

«f the utensils, the masters also will be
pleased and will be prepared to pay
something more to that kind of workers. So
the present need is for specialised service.
Similar is the case with every kind of work,
washing, cleaning, etc. In this field of
domestic

e, we should not think that there
is no need for science, for method, for
efficiency, for discipline in the work.
Even here the need for scientific work,
the need for specialised work, the
need for i ivork, the need
for efficiency is felt by the masters. If the
Unions of Domestic Workers pay heed to
this aspect, the masters will be very happy
and the workers will also get their due.

Sir, | have not gone through the various
clauses of the Bill, and | have not studied
their effects on society. As | said, | simply
welcome the spirit with which this Bill has
been brought forward. | do feel sympathy for
the workers and | do wish that their lot
should be improved. If their lot is likely to be
improved by passing this legislation, | would
request the hon. Minister to accept this Bill
and allow it to be passed but if the Minister
feels that this legislation is not likely to help
the domestic workers in improving their lot,
then | would request the hon. Member to
withdraw the Bill and give an opportunity-to
the Government
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ing forward another Bill of this
nature today, tomorrow, any time they
like. | once again thank my hon. fri
end Mr. Rajabho -ringing this
Bill before the House and giving an
opportunity to, us to express our
regarding domestic workers.

SHRI  KAILASH  BIHARI  LALL
(Bihar): May | make a submission to
you? When we h a Business
Advisory Committee which adjusts how
much time should be given to a cer-
tain business, why should there be such

.'P-mothe ‘tmentto non-
official bi | want to bring this
to .

MR. DEPUTY CHAIRMAN: The Bill has
not come before the Business Ad-i y
Committee. It is only Government work that
comes bhefore the Business Advisory
Committee. All right. You can move it at the
next meeting of the Business Advisory
Committee. You can bring it ub then. Now,
we will go an

SHRI  KAILASH BIHARI  LALL:
Why there should be so much impa
tience and hurry over this, | cannot
understand, because | have heard Shri
mati Seeta Parmanand taking objec
tionto tl this way .

MR. DEPUTY CHAIRMAN: Order,
order. Please sit down.

SHRI KAILASH BIHARI LALL: Sir, it is
for you to see that justice is done to non-
official business just as to official business.

MR. DEPUTY CHAIRMAN: That is what
is being done.

SHRI KAILASH BIHARI LALL: | know
that Secretary has said that it is the official
business that is discussed by the Business
Advisory Committee. Non-official business
also should be adjusted by the Committee.

MR. DEPUTY CHAIRMAN: You move
an amendment afterwards. Please sit down.
Mr. Rajagopal Naidu.

SHRI P. S. RAJAGOPAL NAIDU: Mr.
Deputy Chairman, my friend, Mr. Kailash
Bihari Lall. need not be so very impatient as
I do not want to
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take much time on this Bill, nor can | prevent
the other Members speaking on this Bill,
much less yourself, Sir, Parliament during a
session very rarely gets one day's chance to
move such non-official Bills and | very much
wish that when Mr. Rajabhoj moved this Bill
he should have thought of the implications of
this Bill before he moved this Bill. In my
opinion, this Bill does not deserve scrutiny by
this House. It does not deserve consideration
at all in this House. And this Bill will have to
be thrown out if not withdrawn by the hon.
mover of this Bill.

The presumption with which he starts treating
the domestic worker is that every domestic
worker is a criminal. He starts with that
presump-I. though in the later D'ortions of this
Bill he tries to prescribe certain regulations
with regard to their conditions of service. To
start with, he feels that every domestic worker
has some past history about him”not good
history but bad history and that only those
persons who have committed certain crimes,
with a view to hide themselves, seek service
as domestic workers. He starts with that
presumption and goes on in clauses 4 to 8 pre-
scribing the method by which such persons
have to register their names and how the
police should conduct themselves in making
an enquiry about the past history of these
people. Their height, identity marks and spe-
cimen signatures or thumb impressions and all
that will have to be taken. To treat the
domestic workers in this way leads to
suspicion about them on the part of the very
mover of this Bill. There are instances, of
course, where domestic servants have been
habitual offenders and with a view to pilfering
some domestic articles they come and get
themselves appointed in the household. But in
the majority of cases the domestic servants are
not of that type. | have known of instances
where for a number of years certain servants
have been sticking on and they have become
part and parcel of the family. They have
grown themselves into the family in which
they had joined some years back. For
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a numb; fsthey have lived

as members of the family, have grown with
the family and i€ part and parcel of that
family. But to treat them as cri-als and to
prescribe certain rules which they have to
register their names appears to me to be
a absurd. Take, for instance, clause 5. The
mover of the Bill feels that he employer, as
soon as he employs a domestic worker,
will have to immediately intimate in
writing  to  the nearest police station and
get his name

ed. And the moment  that done, he
says that the police officer will have to go to
the man who has

get his details, just
come with a tape, measure his height
and strip his-body open" and mark

identity marks and also get a thumb
impression box and take his thumb
impression. These are the th.'ngs that
are prescribed by the mover of this
Bill. | can understand the mover of
this Bill if he is of the view that every
domestic worker, for the purpose of
istics, has to register his name with
the nearest revenue official or the near
est registration officer. That is a diff
erent matter. But as for the employer
to give intimation to the police station.
itJ that are referred

to a police officer. So. he thinks that every
domestic worker is a criminal and the police
officer will have to go and check the veracity
of his antecedents, his past history and all
that.

Then, Sir, clause 8 appears to me to still
more curious. It says:

'Any police officer not below the rank of
a sub-inspector shall have the right to make
periodic inspections of residential quarters
with a view to- ascertaining whether any
domestic worker working there has been
duly registered or not."

Thai; means that any police officer, not below
the rank of a sub-inspector, can enter any
house—it may be perhaps to your house also,
Sir, if this Bill is passed. A police officer can
enter anybody's house for the purpose of
seeing whether any domestic
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employed there or not. If he is employed and
if his name is not registered, then according
to the rules he will be liable to pay a fine of
Rs. 25, if that is not done within a certain
period of time. | cannot understand how such
a provision can be brought before this august
House and the time of the House taken away
in passing such legislation.

I do not want to go into the details of the
remaining clauses in this Bill as they mostly
deal with the weekly holiday which they
should enjoy, the number of hours of work
they should have and all those things. | will
not go into those details at all. | could have
very well understood if the mover of this Bill
had restricted himself to prescribing their
employment conditions and all that. Nobody
would have objected to that. They need
certain service conditions. They need
certainly a better treatment. | do not deny that
at all. But to equate them with criminals and
to treat them as criminals and at the same
time prescribe  weekly holidays and
conditions of service and all that, appears to
me to be curious. He further goes and says
that if there are any defaults, the offence shall
be cognizable. | do n#t think that this is such
a serious offence as to make it a cognizable
offence.

Then, Sir, again inclause 16 ne
says:

"Nothing in this Act shall be construed
so as to preclude the employer and the
domestic worker from entering into a
contract which would benefit the latter in
material reapects.”

Every domestic servant is there >nly with ,
view to having some benefit in material
respects. Only for wages he goes and works.
But if only a contract is entered into between
the domestic worker and the employer, then
the provisions of this Bill will not apply.
This means that the very provisions of this
Bill will be nullified by virtue of clause 16
which says
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that if a contract is there between the
employer and employee with regard to the
terms and conditions of employment, then the
provisions of this Bill will not apply. That
means that if there is a contract between the
employer and employee that the employee
will serve for all the 24 hours in a day, he will
sleep in the house and all that, then the entire
provisions of this Bill will not apply at all. |
do not know whether the mover of this Bill
has understood the implications of this Bill at
all. 1 hope he had studied this Bill before he
moved tor its consideration.

Again, | am not able to reconcile clause
2(2) with clause 3(i) which deals with the
definition of the words 'domestic worker'. It
says:

" domestic Worker' means a person
employed regularly, by anyone, either full
time or part time, to do the work of . . ."

So, even those who are employed as part-time
workers come within the definition of
‘domestic worker." If you will see clause 2(2),
it excludes part-time workers within the
definition of the words domestic worker'. It
says:

"This Act shall not also apply to persons
who are engaged purely and exclusively for
the purpose of doing job work, such as,
cleaning of utensils or washing of clothes."

Here by virtue of this sub-clause (2) of Clause
2 part-time workers such as those who are
engaged for the cleaning of utensils and the
washing of clothes are exempted, but under
the definition even these part-time workers are
included. | do not know how the mover can
reconcile himself to these inconsistencies in
this Bill. According to me this Bill is a
conglomeration, a confusion of ideas and
thoughts, and it is high time that my friend
withdraws this Bill.

MRr. DEPUTY CHAIRMAN: Mr.
Anand Chand-
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SHEl ANAND CHAND  (Himachal
Pradesh); Mr. Deputy Chairman, 1 have read
certain provisions of the Bill .

DR. SHRIMATI SEETA PARMA-NAND:
Sir, | think you should apply the closure to
the debate.

MRr. DEPUTY CHAIRMAN: After his
speech. | have called him to speak.

SHRI ANAND CHAND: Sir, | have read
somewhat carefully the provisions of the Bill.
| have also listened to the speeches of hon.
Members. | think, if | may be permitted to say
so, that the basic idea underlying this Bill has
-escaped our notice, and we have gone more
into the details of how it is worded, where it
transgresses, where it is not compatible with
its various provisions, and so on. The basic
idea is that the lot of the domestic servants
needs improvement, and that at the present
moment he is not well looked after by the
employer. That is the basic idea.

Here, before | proceed further, let me make
it quite clear that this problem of domestic
servants not being treated well is a problem
which is more common, which is more found
in the towns and cities of India today than in
the villages. | was listening to the hon. Lady
Member, and she was giving some examples
about the villages, saying how difficult it was
to have an Act like this "by which the whole
sort of connection between the employer and
the employee in the villages would undergo a
change, and so on. and so forth. To a certain
extent | agree with her. This is essentially a
measure which is more needed in the urban
than in the rural areas, because in the urban
areas the problem is a little different. The
problem is not so humane, as | might call it, so
far as the relationship between the employee
and the employer is concerned. It has become
more mechanical.

Let us take the example of cities like Delhi
with its growing population and a  certain
middle class. The
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question of domestic servants here is such
that people are always in search of them.
They get them, they employ them, but the
conditions of their service are never very
good.

Again, somebody was saying here in this
House that so far as the domestic servant was
concerned, nobody could pay him less than
Rs. 30 a month. May | from my own
experience say before you, Sir, that there are
servants today in Delhi who are given only
Rs. 10 or Rs. 8 a month? This is a fact, and
mpre so in the case of youngsters whose age is
less than 15. There are some youngsters who
are 8 years or 10 years or 12 years of age.
Now, the mover has said that the servants'
class should be divided into two: one below
the age of 18, and the other above the age of
18. To my mind, | do not like this distinction.
On the contrary what | feel is that in a
legislation of this kind we must prohibit the
employment of a certain age group as
domestic servants altogether. When we stand
in this country, under the Directive Principles
of the Constitution, for giving free and
compulsory education up to the Eighth
standard, | think we must take the age of 14—
I would have wanted it to be 16, but let us take
it as 14—as the age up to which no person or
no boy should be taken in for domestic service
com-pulsorily. A domestic servant should be
taken only above a certain age, because we
know that it is the duty of the State to see that
he is properly educated, that he can stand on
his own feet, that he is a citizen of his coun-
try—and these are all our responsibility. | feel
that the difficulties are more in the younger
group because they happen to be very tender
in years, they do not know what the employer
is giving them as salary, sometimes without
accounting for it at the end of the month, and
they are not able to impress upon him their
rights and grievances: and what happens is
that they are the persons who are most
victimised.

Now, the question to my mind is whether
such a measure is necessary. | would say with
all seriousness that this Bill a it is drafted
does not meet
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- in view. There are certain lacunae in it.
For one thing, it is a Bill which is to be
applicable to the J this country. As |
submitted, the problem today is more in the
urban man in the rural areas. Then this Bill
has got to tackle also the question of
employment of children. A servant can be a
child of 10 or 12 years, and | think it is very
wrong for Parliament to proceed with the
measure without looking into this aspect.
Thirdly, 1 agree to a certain extent with my
friend there when he says that the regis -
tration of these domestic servants before
police officers or by police officers is not a
very wholesome practice. It might be that
those people or some of them are found to be
what we might call delinquents, or there
might be some who have been at one time or
the other caught by the police as criminals,
and so on. Therefore, they have to be
provided against, but by and large the
domestic servant comes into "*“service i use of
necessity, because of poverty. | thin/k that in
Delhi where this problem is quite acute, the
number of people who have migrated from
these various areas, whether it is Garhwal or
whether it is Himachal Pradesh or whether it
is Punjab, must be a lakh and a half or more
who are working as domestic servants. | do
not think that by and large a great majority of
them are criminals. Therefore, so far as this
registration is concerned, to my mind it is not
necessary. If there is to be registration, let it
be through an agency other than the police.
But the basic factor is that some relief must
be given in the working hours. The point
which the mover has suggested is ten hours of
work. | do not see how those ten hours are
going to be calculated. If it is a factory or a
press or an office, | can understand that he
comes to work at 8 o'clock in the morning,
and the ten hours finish at (5 o'clock in the
evening, something like that. But that cannot
be the question with domestic servants. After
all he is a domestic servant living there and
residing with the employer, he is all the time
doing the job, he
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is taking rest at intervals; he might be
cooking, might be having a little nap, then
doing the work again in the afternoon. So, |
do not see how ill work.

Then on th< the

emoluments also, | think the Clause
put in there suggi ft should be
Rs. 30 or Rs. 40 a month. They will not
be able to subsist on Rs. 30 a month
in Delhi or in any town in India to
day. This has to be exclusive of the
food and clothes that they get. | am
absolutely sure that no domestic ser
vant will be able to pull on on Rs. 30
no food or clothing.
Here again, there is a lacuna which
needs to be looked into. But the basic
is this. The time has
come in the urban areas when the
ofather and child" attitude or the
"mother and child" attitude on the
part of the employer towards his ser
vant, in our rapidly changing society,
is a thing of I think itis a
very happy relationship that some families
have servants for over two generations or
three generations. In some cases what we
might call the relationship between the
employer and the employee is vt-ry good.
But by and large they are now exceptions. In
a society which is fast-moving, we see to the
economic element, we see to-the other
factors, we see to out-pocket, and therefore
this question of domestic servants is also
very much commercialised. We want to
engage the man who will take the least salary
and will work the most. Under these
circumstances what | feel is that this is an
object about which something should be
done. | do not accept the Bill as such, let me
be quite clear about iti | feel that there are
many lacunae in the Bill, and if it is passed
into law, it will not serve the purpose. But
some measure which has the good of
domestic servants at heart must be
promulgated. | think the hon. Minister would
be in the best position to look into that and
see what can be done in the matter. That
there is something to be done there is no
doubt That is all that | want to say.
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DR. SHRIMATI SEETA PARMA-

NAND: Sir, | move:
"That the question be now put."

' MR. DEPUTY CHAIRMAN: The Minister
will have a chance, and Mr. Rajabhoj will
have a chance. The question is:

"That the question be now put." The
motion was adopted.
o o fam madt o s 3T
T, o (a9 & gau (v Gy ue
RO AT FTH <H §E & AT ARG
FIEAT A TAT W SET
SHRIP. A. SOLOMON (Kerala):

1 he hon. Minister makes his
speech in English, it would be better.

ot Qo Fo Tl : ®HT WM w7
s fget o 2 v g

[R. DEPUTY CHAIRMAN:
understand English.

All can

SHRI ABID ALLI: Yes, Sir. A large Humber
of friends have spoken in Hindi andperhaps,
the Mover himself may prefer to have the
speech in Hindi. Therefore, | started in Hindi.
But if some friends want that | should speak in
English, | have no objection.

MEMBER: The reply should be in Hindi.

SHRI ABID ALLI: | was submitting, Sir, that
a large number of hon. Members participated
in this debate. But | do not remember that
anyone has given his unqualified support to
this Bill or has wanted this Bill to be passed.
Various reasons have been advanced opposing
the measure under discussion. Sir, 1 myself
am in full sympathy with the cause of the
domestic workers—we need not call them ser-
vants or masters; everyone has his own
function in his respective sphere. Our
sympathy is there; we also want that full
justice should be done not only to this class of
workers, but also
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to all. But the matter under discus
sion is whether the proposed piece of
legislation or any other such legislation
would be for the advantage of the
workers. It was perhaps said the other
day that an wundertaking was given
by the Government that we our
selves would introduce a Bill in
Parliament. Sir, nothing of the
kind was assured; only a statement was made
in the other House by my senior colleague
giving an assurance that this matter would: be
placed be-the Informal Consultative Com-:e
of Members of Parliament to have their
guidance and after discussing with them, in
the light of the decision arrived at, action
would be taken. They decided that there was
no need for any legislation, and certain
directions were given which were again
submitted for the consideration of tho Indian
Labour Conference. It loted that the
representatives of all the parties participated
in the proceedings. of the Informal Con-
sultative Committee and their
recommendation was unanimous.
Subsequently, as | have submitted ear-what
was decided by this Committee was placed
before the Indian Labour Conference at
Madras in July last and the recommendation
which was made here was again unanimously
adopted at the Madras Conference where the
representatives of all the four Central trade-
union organisations working in the country
supported the proposal, and the decision was
unanimous. In the light of their decision,
action has been taken, as hon. Members also
know, by opening a pilot office in Delhi
where those persons desiring employment get
themselves registered and those people who
desire workers send in their- demand and
selection is made. It started very recently, and
the feeling is that it has been a good start.
Based on the experience of the working of this
office, consideration will be given as to what
further can be done in the matter.

As it is known, workers of this category
particularly come from the nearby hills and
villages. They come because they need
employment; some of them are orphans also,
and for most of
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them it is a stepping stone. They become
employees in households because they are not
suitable for any other work; otherwise, they
will not go there. It is true. It should be
appreciated that they cannot go as unskilled
workers for constructional purposes or in fac-
tories or for other skilled jobs or as clerks or
for any other occupation. They work here;
they have the advantage of a good family and
receive kind treatment. They get more and
more educated, and a good number of them
have been able to find better jobs in course of
time. It is not that when they go there, they go
as experienced or skilled workers. During the
course of working, in the later stages, they
qualify themselves and after becoming more
and more skilled in household work, their
conditions improve. My own feeling is about
5 per cent, of the families in the villages and
25 per cent, in the towns are in need of this
sort of employment seekers. It has been said
here that there have been murders, that there
are bad employers and that there are bad
workers. So far as | am concerned, | do not
think that the employers or this particular
class of workers have got any particular bad
qualities or any particular good qualities in
them. They are also part of the same society.
Whatever percentage of goodness there is in
the society, it may be among these employers
also; whatever percentage of badness is there,
may be found in these workers as well. There
have been some murders; there have been
some elopements or kidnappings or there has
been bad treatment of domestic employers.
But it is not that because an employer has ill-
treated anybody, all the employers are bad or
that because a worker has committed a
murder, all the workers are murderers.
Murders are committed by other sections of
the society as well. So, it should not be taken
in that light. By and large, these workers also
are as good as other citizens and, by and large,
the employers are also good. There are happy
master-worker relations in a very large !
number of families. Workers are |
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treated as members of the lamily. There was
some mention about the treatment during the
time of sickness and all that. Hon. Members
also may be having some experiences about
their own attitude towards these workers and
about attitude so far as their relations and
neighbours are concerned during the period of
sickness of these workers. | do not think that
any employer cuts the wages because of
sickness. The workers are also sent to the
hospitals. The employers do take an interest in
the well-being of the workers. They visit the
hospitals and see them, and whatever is
possible, is done. | do not say that every
employer is good; there are bad employers
also. But as a class—this is my feeling— both
the employers and the employees are having
happy relations, and this sort of legislation
may perhaps result in the shrinkage of
employment.

This morning my good friend, Diwan
Chaman Lall, was referring to the I.L.O., to
what | was saying about the employer-
employee relations. The Committee of
Experts meeting in Geneva also has the same
feeling. It says:

"It was recognised, moreover, that
regulations of the standard of domestic
employment must take into account the
special character of the employer-employee
relationship inherent in domestic service.
The employer and the worker frequently
share the same household and their mutual
obligations, as a special character, must be
recognised.

"This relationship and these obligations
called for provisions covering domestic
workers which allow for flexibility in
arrangements. These should be based upon
mutual agreement between the employer
and worker."

Again it is stated here, Sir:

"On all aspects of the question and for
all countries, emphasis was
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placed wupon the importance of the
education of the employer, the worker and
the general public as to the ways and means
of raising the status of domestic workers
and as to the advantages resulting from
such action that may be anticipated by the
community as well as by the employer and
the worker."

And in the end it has been stated:

"While it was not competent to advise
the Governing Body on questions of
procedure, the action to be followed with a
view to the adoption of international
regulations might take the form of a tri-
partite preparatory technical conference
prior to discussion by the International
Labour Conference."

So, Sir, these requirements or these
relationships were very much gone in detail
by the expert committee, and they only made
a recommendation, not a convention, in this
matter, and at one place it is stated that
Governments should have the liberty for
flexibility.

About the convention, Sir, about which
reference was made, our procedure is that,
after the convention is passed there, we place
it before a tripartite committee here in which
employers and employees have their
representatives and Government also their
representatives. On the basis of their
recommendation Government takes its own
decision, and all decisions which have been
taken with regard to conventions are placed
before both Houses of Parliament, and the rest
of course is left to the initiative of the hon.
Members here.

Sir, some of the provisions in the Bill are
such that these amenities are not available
even to some of the employers themselves, of
this particular category.

About-hotels some reference was made,
but as was pointed out by my friend from
Madhya Pradesh* employees in hotels,
restaurants, etc. are
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coverable by the Shop and Commercial
Establishments Assistants Act. It is perhaps
prevalent in almost all the States.

About spread-over, some reference was
made, but. Sir, it is not a fact that these
workers are busy all the twenty-four hours,
although they are at the disposal of the
employers all the time. They have enough of
rest as well.

Even regarding Mines Act etc. which have
been passed and placed on the Statute Book,
complaint hag been made here that workers
are having long working hours and that the
inspectorate is not sufficiently effective in this
matter. It is true to a certain extent and the
strength of the inspectorate is inadequate. We
are increasing the number of inspections by
increasing the number of inspectors.. BUt how
can it be possible for any inspectorate to go on
inspecting such a large number of households
where these domestic workers are employed?
As | said, | am not prepared to admit, Sir, that
there is continuous working for such a long
period.

About notice it will be a mutual obligation.
But, as it happens and as most of the hon.
Members also will be experiencing, the
workers themselves go away without giving
proper notice and thus put the families to
difficulty. Very generally, no family would
like to send away a good w-orker without
reason. They all go on warning them and
trying to* improve their working. Only when
there may not be any improvement noticeable,
then, in some cases, they are sent away.

About unions a reference was made, Sir.
We have been trying these days to find out
the status of the two unions which are very
much talked about in Delhi, but up to this
time we have not been able to succeed in
having any idea about their membership. Of
course, they make big claims of support by
thousands. We asked them, and the records
are
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available, no account books are
available. We at- least wanted to
know their cash balance in office or
in bank so that, if it could be had,
we would be abie to know their

status or the support they have from
the workers. Very unfortunately it
has been found that none of these

two unions has got even a pie in cash

either in its office or in its bank.
They do not appear to be having
any bank account. It was stated

by an perhaps by
Shrimati Savitry Devi Nigam, that a very
large amount is being collected from these
workers and, whenever the workers are in
need of help from the union, nobody is
forthcoming to help. Very unfortunately, to a
large extent it is correct, ' and | would request
hon. Members, who are. taking interest in
social work in Delhi, to interest themselves in
this matter also and serve these poor domestic
workers from being exploited by those ele-
ments which should not be allowed to come
anywhere near these persons. Whenever their
representatives come to me, | have been
suggesting to them to have a sort of rest home
for these workers. When they come from the
villages in search of employment, or when
they become unemployed, for them there
should be a rest-place—in some other places |
have seen that other unions or social
organisations have got places for such
people—where they can stay during the
period they are unemployed, have some
games, some sort of education, and other
welfare help is afforded to them. If this hint is
adopted by those who are really interested in
the wqll-being of these persons, we also shall
be glad to be helpful.

Criticism was heard this morning from my
good friend, Ansariji, that these committees
are appointed simpiy to lengthen the work or
avoid doing the work. But | may as-sure the
House that, so far as this committee is
concerned, it is not for reporting Or for
collecting data parti-
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cularly, but to see that the decision

which  was taken at the Informal
Consultative  Committee and  confirm
ed by the Indian Labour Conference
is being properly implemented. That

is the purpose of this committee, and
therefore we are having Members of
Parliament associated with the work
ing of this committee, and | am very
much certain that this committee will
be able to do its job to the satisfac

tion of every reasonable-minded

person. ,

So, Sir is that, when
more  employment  opportunities  are
available in the country, more em
ployment opporl; or these peo
ple also in other fields, then these
persons who work in the domestic
field will be able to have other em
ployments, and perhaps then less of.

them will be available for domestic
work.
Of course, their condition, as | have

submitted earlier, is all satisfactory in a large
number of families, but where it is not
satisfactory, that also will be taken care of by
the rule of supply and demand.

I am not opposed to this Bill on technical
grounds, because those criminal tribes who
were in existence very much during the
British period have been abolished, and we do
not want to have any other criminal tribes or
anything of that kind in this country.

Then the other provisions are very much
defective—the salary is mentioned at Rs. 40
and Rs. 30 which is very much less and
unsatisfactory. It does not say that it should
be plus clothing and food and all that. It is not
because of all that that I am not accepting this
Bill, but for the reasons which have already
been explained.

SHRI P. N.. RAJABHOJ: Minimum Wages
Act, Shop Establishments Act and
Industrial  Disputes Act can

apply.
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SHRI ABID ALLI: | have already explained
that. The report of the experts committee will
convince the hon. Member that this matter
should be left entirely to the employer-
employee relations. It is not possible to apply
the Industrial Disputes Act, the Minimum
Wages Act or the Payment of Wages Act or
any of these Acts. The moment we apply the
Industrial Disputes Act, all the " workers are
covered by the definition of the word
"worker" mentioned therein. If all these Acts
are made applicable, all the difficulties that |
have mentioned, particularly the shrinkage of
employment will be axperienced to no
advantage to the workers. Domestic workers
will not be employed by the low-income
group people as it happened in Bombay—
afterwards the workers there realized that that
was not the proper step that they had taken
and so reverted to their previous employers.

I was mentioning about the working of
the office which has been opened in Delhi. |
may inform hon. Members that the persons
who get themselves registered there are of
the category of cooks and cook-bearers.
They generally demand Rs. 40 on which
salary they are taken by the employers.
Bearers are offered Rs. 35 to Rs. 40 plus
food and other amenities in some of the
households. Ordinary servants are offered
Rs. 25 plus amenities. The category that is
much in demand is that of ayahs who are
offered Rs. 40 plus other amenities. Still
they are not available according to the
demand.

SHRI P. N. RAJABHOJ: What is the
name of that office?
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SHRI ABID ALI: This is the information
which we obtained from the workers there.
We have yet to know about their normal
hours of work, holidays with pay, pay and
emoluments, etc. etc. So much of criticism
was offered here about absence of any data
with us regarding all these things. We want to
collect some information with regard to all
these things so that it may be helpful not only
to the Delhi office but also to offices at other
places. | mention a few items in regard to
which we are collecting data:

1 Normal hours of work.
2. Holidays with pay:
(@) Weekly

(b) Annual
(c) Special
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3. Pay and emoluments:
(a) Basic pay
(b) Special allowances

(c) Emoluments in  kind.
Food|Tealwashing|clothing|oil
and soap for bathing, etc.

e.g.

4. Date on which salary paid:

(a) Date on which itwas normally paid;
(b) Was it ever delayed? If so, state
period and reasons.
5. Whether  notice was given on

either side stating period.

<J. Whether accommodation provided
(@) Self
(b) Family

7. Reported reasons for leaving the device.

8. Whether dues were paid in full at the time
of discharge. "

9. Whether certificate was given by the
employer on termination of eervice?
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DR. SHRIMATI SEETA PARMA-NAND:
How many domestic servants have been

employed  through  this  Employment
Exchange Office in Delhi?
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&y & A W AW F7 g G5 W) g,
wa a® gfaar § =g w9 & afy
WIET AG ENT 9 % T a8 & (4
Ft weTa grir | AT faw A wr s
@ & & g uty s #r W
WG W FAT & 98 gu< | d w9 o§a
i a9 § T ¥ AT a9 9% AT T
e w8, wfew f wifaw = §
W T 998 F & % W W A
ST E 1 S T A Y T O
wran & fF oo ool gt o & el
wW & b faq 77 @ Iy § qar
fargror genfz s @@ & AT |
o W wHET F E A el
Zrem A1 fremm a1 92 fra ave 3 vy
oftwferdsr @t awar & 7 wwfad & 4R
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[ w1e e AT
wWhmdwmag draqgarar g fa
I TH AE #t WA dpfewd S @

EIv

AT F AT o - 3 W 43 98
2 o g fawe o o &t o 5 =g
g FH FET AT TZ FTH AL O,
mifer & Fam, g T gl

Y qio dlo vurihe : 4g @1 W)
F F AT HWE

{t e w2 0 ggl < weal
A A F AT A A A G R
agi 9T 71 nifes wEr ¥ 719§ 8
Sl EARCIE A

Y qoi Alo TrEHTH | STAFA a1
T FTH AT FT FAA AT TATE |

To T gHe e (TE)
sritfers adz 49 & 7t el |

ot qio Alo TrwHYA - AT &, ITE
o gga $9 & & =rfed

Tlo CUATY TeE qq (W Fa7T)
T YT AT 3¢ £ 6 WIS 4%
zayi, wiferer #3 ) #T A7 § afed )

=t qio wre wAETer ; faaaT Sl
T T Y I A Tifed
T4 WUAT AR B @deaT ot TET 2
¥ T T A w0 graaT F1
gfer o it e e s At ET L L

o HhrAl WAl qewEeE A

a7 faear g2t |

T qie Ao TIWHIST T &1 ST
INGH § A1 AT GV F Y 6 59 g
ewTe ady it age gitogre 2, F aforar-
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HaZT 43¢ T ATeH 19 FTAT AT & AHA
S FA FAAWCAT FT AATH WRAT Z AT
FF A FA WHTIZ 219 341 2 1 A0 g
Wit Feart dwerees 1 G [T Seap
e v 0 F g # a9 T
wrn @ fo @t o o #r ver @ faeg
FuTiy T o oY & B g @ A A
i S AT TS AT AAl FEeT JIEa
Folga AR gEgmT e AN
fae #1 qarfarsT wvdi 2 | svgwfy
qETRer, W TG 4 AT FA AFAF
f gemy o agartean w1 fawr 41
ar¢ gfon i ferdt 2, 98 et
famar ¢ mi® T sovAr wisiaaa agn
W | oA @| & av gq A Fer
it |

EGEUIE SE A I L A S
At et o w7 ofsfade, fafa-
v qq1 TANT £ | qH 0F A4z AGH
o1 A (& A G ey Je 9 dqq
ao Aoy oE faurl | @ adt 2l ag-
AT W0 AL AT S AT WETVTST HIEE
ol ¢ AT w7 fewee wdm &
sural “nt faestt q 1 gy, g
ohe ZA7 A WML 9 A gl F
dME ) AT TN ATIE T el AT
Vet saife 57T 721 & g § AW
faeell & 1 sETaw Wi wsrd A
freeit 7 § 9 2891 0FANA, GRT4T 934
Ao Fed 0§ SIC gadl gl 4@
Faq 21 zatag @afasre 97 49
g fdae i Trga o wra EA
FE QR Fav A= § A qga 94 F
oy Uwd NATAT F V@ § W GEE
FAT § 27 Fid g1 AGT T A T
#, & g1 % g o o Gar gAv g
et f sl g 6 sAd w oA
I, TG 31 F WGE AT OF AFATAT
ATE FY &T1 F@ 7er 47 | 47 GAT 1w
AT wq A e qreq g o aw
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faem 1t 3 wadEz & oyt
W | ag AT F 2rE Fee & e
7 naT | Fgt & et fega fafe
q Il ow aqwee faw ad, dfew
g WA F WRT {1 IaWT §E wIT
g1 W A wew g an | gy gRfad
& I w3 w7 aga v
FTAT 9gar § | gafad T dew @9
g1 STfgd | Fav  fafaer & fead
Tl g fo fpad Siafves aqza &
Ferft ot grda T 80 TR
Faaq 7z Fn feur fe S wée oger
TR TR A af | TEE §F qK
C¥AT FUC q A9t (A | gaTe
fafes ¢ 1 w5 @0l & ATE FIC
forma 21 v Gvzw o ferd faea
wigd fa atq saafan & fa s
fim AT watwy
W owwe @ sew g@

qIF g

=it sfarg welt - @ o £ goome
T Y

=Y 9fe Ao TTHANR | 4 T AT |
o1 arteaT du degn ved O g -
ATYFN T TGS & ) AT FeEE 7 T
§9, 7% < &, wafad wroer adT &
v T ATA GE A AT HIST A
a9 2, T g #Ya 7 da1 §ran 8, 39t
I Wi T awATsE gril g | AW
AYAT AR AT AT g w97 9T
g & gaford gawr g weriad O
AT AR & W FET wefadt #7 A
a1 ww ¢ 1 gd Fr ga s v da
g & 1t T @ o g A I
wtm AZATEAT & |

ot @ M AR . g2 FAA A
AN

ot Tlo Aqlo T NN . TT FAA
syt £, Alaa gfazaa caigs Hiw e
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A i MR E s fFaE
U F FTE AT AT AT T KA
HAIEed & A TAANCET F1 THT F7
ITHT OGTA 4T 5 AT ARI 4 IAF
afad amvar § % ga e € fw ot
FEGA =T H AR AT G feew §72
faerr qfig= @1 o | feg T aw
B IART UFCATY FA §, T TF K18 WY
AIGHT IR GO Far § 99 aF
ITET WeF 04 9T UEATG FAl
grtr 1 gt fafaeay mea 7 aa & e
I FAAACAFIAT 2o, ¥o Fo framr
& Fg aga wsgr 2 1 A NG e B
qfgd f5 a ferm wrn 33 & 1w A
mwm‘s’otoﬂ{ma&z?

oft wrarafag afgrw (3o gga) o

AT §Y 97 T 4V qA1Eq |

st alo 1o TWHIW : § IAFT 1o
To HFIAT 46T § WI¥ @7 9TAT a1
SHE e I IR R Ca
ST /e aTT Ha< wTHE GAGT a9
qg agiesyr faaga wfE adt faand
TEAT |

it @ ATaT Ay (SER) ¢
T qH UF @19 a915d | UF WG a
QI St TR GVl g A1 ada qerdy
& 7w g7 +a fawdr 7 gy fawa
ar {3 feT w wT g@ e € 9 qg
At rar g fw ¥o %o Il tgemr
wifgx, e ag 9o wa A ang
BFT ST 97 % G § ATHT W7 W7
g2 FTHFATE

= Yio AVo TANN : gaay &
faer aran g 1 wr A8 anered f
o avg § ag fa= frer § e snfd )
wa% afaf@a ag 79 970 F #18 w7
7, qE EHET I AIN | g A9 (Wi
FY AT 000 1 Zar7 qre aHt e Ad
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[# 70 AT s
& Fi Frad arm qiq sior w727 &, Fraat
ITRT ATEATZ & | A2 BT 02 fHg
ga (w231 @ 1 it 27 e wge e
FEIATY

3Tty sy AT & oe
U TR EA1 g 7

=Y qio o TWRIA HTTTTET IR
dfrzrami sfarggagawan a4
BT &1 1A WA AT A T ATAT § )
AT (T AT (T ARl JHT | ar A
qITTA 4% T@T g W AN ggd @ fE
ae S 1 faw urer AT g9 W
BT & | g AIE O FA & W T g
qr, a1 wa I9F faF ¢, ¢ WA W
qEq # | /T 99 & weeng § fen
3 G0 Far g7 &Y =T @ W @47 2 |
S &1 gedt F 7 ¢ w41 T
S ICER T ECReed 4

o MR it wgET o |He & oA
FqrE?

ot gio ATo TW Aw: I WY fwdy
& = ¥v% afpn fe=dr <Y & ) oufad
$OT 50 WWAT AT & (rar A ilwd |

Atag A i wufad o2 @ o fr
TaT E WA AT § O ST F4e
forererr wfewmer €907 | & @ FEAT v
§ g 9T Y gAY T qE ar e
ra w2 fax smafug S sha =2
wtes e waera fod & G o sweey
ariffd & g AT agt G agEt A T
afir @ @ orlfdl &1 5 @, 720 9%
A7 o W T 46, 9 99 5 AqF,
mEfen & ww | oy fefasd &
ez wdl fen a oz wear 3 fw
g aramron g fin o fin g
AT mF 10y werww v awi q 7@

[RAJYA SABHA ] (Conditions of Employ-

3116
ment) Bill, 1959

faamy <staar oft & oft aga weay
s fzn At Avafie e aifee o
7 o7 a7 weeh A ) IR g5 A
Wt a1 g7 A w g v g dm ay
WA A& Ay S A 7 3wy
& Fara aig | g § oA g [ wa &
97 7 eafes oz @, vhifad fadw
gar &, 7 ar fadra wdf & & uw
Tz spal o g Ar )

Mg, DEPUTY CHAIRMAN: America
is far away. Don't go to America.

wt qfo To TW tw : & gAY
ara =AF 2 v g waloe g ey e
A §, o gw A agh 3 forawr i
v faforr wead, an & agr A
ST & TR UF 6§ U T (e
g | T Arew av @ AR
MEA F G @T g & 1w qn A
M G T ] T aF F HeT e
o & WYe e & @y @A g i
FT RS G § AT q HET A § W
U G2 T U ST A AT § | T T AT
g For malomn f ager G 32

ot @ AH AT © qGT T F AT
oma ?

s aio 7o T @ t@: gare fog
gaTa T asr 8, aate qEr 4
gd gelT 3 0 T § WIT WA @
garer g e & f g 3w AT Wi
fowt s @ =1fed )

it w70 dlo ge faz (fagiz) o
T AT W AT, § ) gW ANl
FY o A 07 Ui § I gfeet
A FATIT T & 1 A7 e _r Al
TRTE FT g |

st qfo Fro YW MW : girrAl
BT WA AT WA F g w0
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¥ agl & A @ grerg a6 W@E |
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€Y STTET & T ;rwIar ST O @t vt
gria Ffogqer g@cmg

st Yo 4 o §I T (Wrat) : W
IS Hh7 FTn § 7

ot qto 70w AN o AW &
qTE gYE AT W G § Hie g
st wfgar s odi 7 § =7 faog et
£\ 0y dqrw & Wil & &t oy
01 9SAT g, AT ar 9HE T19 wa
& o oty @Y 5 W g

ol fF oot R - Wy & WO
s feen e sy e 2T § ) gROw
qrer § AYET AT AT G WA F ) Fqw
@ ST &t @ g ! A owr g O
wg foraedt zzrans €1t & Faer &1 wer
o 2T &, WA Al wiE @ @ E
qTd, G TN &0 W § o =y wie-
wwl & fod @17 e d O wgr W
§ o wfgard & o @ wedr
g1

st qfo qTo AT TS AT(T
ot ara it ¢ 1 & ag aff awar fe
T St WA wE W T ABTE
qz 1 § W AT AT § 1 FE AW
® WIF QAT AL S | AL AW
A¥ FgA B LIAT HEC AT TG
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AR ag A4 § (6 FIESZITAR
9z faard -

"JUSTICE, social, economic and political;

LIBERTY of thought, expression, belief,
faith and worship;

EQUALITY of status and of opportunity;
and to promote among them all."

fec g rd i va d faard | |

st wwe gowad (At ) Wl
frarg ?

ot qf Are TrwAY : Av AR
FaTar § | wiiersd ¥3 4 [qard

"43. The State shall endeavour to secure,
by suitable legislation or economic
organisabion or in any other way, to all
workers,  agricultural,  industrial  or
otherwise, work, a living wage, conditions
of work ensuring a decent standard of life
and full enjoyment of leisure and social and
cultural opportunities and. in particular, the
State shall endeavour to promote cottage
industries on an individual or co-operative
basis in rural areas.”

AT Ariziear ¥S F L AHT
TArHF AT § AR FTF dIpEw
TR & AT Awd § ag faan g

"46. The State shall promote with special
care the educational and economic interests
of the weaker sections of the people, and, in
particular, of the Scheduled Castes and the
Scheduled Tribes, and shall protect them

from social injustice and all forms of
exploitation."

gidATa aged, 98 grdar 4g
2 o afedgaw & aga wedr arg
forelt § Al & a7 g § e oo
& & a2 | T QAT 330 ArAT qFar
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[=r gt 1. QA

& 1 aurd ey fufaee Az off A
g Hify w@Am & A o fqEne,
s fagrE, OF 99" H1§ ATHT 6
+fr q7 BECG Arar 9T E | YA W 34
wiw g g | fieET ged T o
usqiie fear g Afpa @ wrdar &
qrzar g fr TFz wrw 379 0FE, el
usz, ssfgaw feepE oW, g
forad wae § SAE Hrlaw & AR
& fad st gEr =ifgd | @ara S
w14 § I fad Ao 1 99 faar
2 qzaE A ATAEE | At
w92 faar @ 97 99 & A1 9% FLATT
w1 Z15w ) § Afeq 74 ag gedar
fir T et & o0 TTHIT W A IAT
wrfed |

wro siteeft wlten QoA WO
N FEEEIAT w0 wiefEa 997 98
T 0§ T | ag wiefEe w3 gmr
arfgd, ¢ @ |

st qto Ato wrwdAta : W d WAL
fedi &, o waedr #rara sT T |
AIFT To G Wie & AT w1z |

mwagl g & v grfa oA
FHEN A1 G | a7 ¥ WIRHGT BT FIET
Fa1 A | FE qaw WEwT §
aarar fir ¢ wafyaiaY w4211 qF
FH @ % Yo wreAr @ fyaw fF
qa T F SIEEH TN I AT IAR
qra7 At agrd g |

wg I 73 fawm 7 gs § Afw
ag fallw o fadw 7 gite & adf
g aferwg AREEFTAIAG |

@t wAWmw W ;. 97 w7 AT &0
F g

ot Qi ATe ot *4 for gy
weavey gy v o1 & o e faes v

ment) Bill, 1959

a1 fadm fear | gg @ ®AT qOE
Az wr & 1 A w5 frew e
r dtfada &3 A faa s 9wl
F7 #q & fod gy J@& A T 9w
CHHr 9T q3 w1 AgHC A A
TWIE RIEAA ¥ATR ! W9
® HOT WY qg7 429 § T a9 7 §,
FAAT ITFI A IIHTE | T HTCF
aré g, qd A awady 51 afreTe W
F AETC § AFFT AT FAALT T
e F A€ 5 qF 9 $1g 7
R et 398 a2 WIF A1 qPAATE ?

aradr arim § fis g AW A 9%
g & | % WIORT 7% FT A@ATE |
= faard

"'STATUS AND CONDITIONS OF EMPLOYMENT
OF DOMESTIC WORKER

In accordance with a resolution adopted
by the International Labour Conference at
its 31st Session (31K. P. 545 and 546), the
Governing Body decided at its 112th
Session to convene a meeting of experts on
the status and conditions of employment of
domestic workers (1126. B.). The experts
met in Geneva from 2 to 6 July, 1951 and
adopted a number of considerations and
recommendations embodying standards of
social policy."

AR G ATy qgd | o€ AW
9+ [t 1€ § 1‘Conditions of Life
and Employment.’ ® ari
q oo d 9 & oy v warar g |
WA

"A. HOURS OF WORK, REST BREAKS AND
HOLIDAYS

(1) The' experts considered it of vital
importance that standards in relation to
working hours, rest breaks and annual holidays
should be established and that ~ domestic
workers
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should be safeguarded from excessive hours
of employment.

(2) Such standards should be in line with
the general practice of each country or other
workers and allow for flexibility in order to
take into account varying national conditions
and customs and individual household
circumstances.

(3) They should ensure—

(@) a limitation of the daily hours of
work by determining the total amount of
hours to be worked daily or over a longer
period or by other suitable methods;

(b) adequate rest breaks, including
meal breaks during the day;

(c) a continuous period of rest during
the night adequate to ensure the health of
the worker;"

qTeT FATd A F qg fran §
"(d) a limitation of overtime work by
granting a compensatory time off or extra
payments and or by determining a

maximum amount of permissible overtime
in a specified period."

T TR R AT T Ay &
fom aawt @1 @ fad ergwadi 2
g7 § Boarding end Lodging’. & art
f‘l: I‘]'T'i: l-l: AT g_;.'!". 0 i' | hT
Protection of Young Domestic
Workers' a7 7 43 faa: 103 :

"(1) As regards the age of admission to
domestic work, the experts concluded that
the minimum age determined for this
occupation should be the same as the
prevalent age of admission to other non-
industrial employments and that it should in
no case be lower than the compulsory
school-leaving age.

(2) They considered that in view of the
need of young persons for rest, further
education and recreation, the hours of work
of young domestic workers, up to the
eighteen

[ 18 DEC. 1959 ]

(Conditions of Employ- 3122
ment) BUI, 1959

years of age, should be shorter than those of
adult domestic workers. The experts were
unanimous in suggesting that overtime
work should be absolutely prohibited to
young domestic workers.

(3) They agreed that young wor
kers should not be employed on
work which is not suitable to their
age and state of development.

(4) They  agreed further  that
young domestic workers should not
be employed at night.

(5) They suggested that young
domestic workers should be entitled
to holidays with pay, in accordance
with the standard applied to young
wage earners in general."”

&1 F TIHY I FAATAT ATRATE
SR gz AT faarg -

"The experts believed that various
methods could b, used as appropriate to
national  conditions  for  determining
standards concerning conditions of life and
employment of domestic workers, includ-
ing—

(@) legal provisions covering
all workers;

(b) special legal provisions
applicable to domestic workers;

(c) model contracts;

(d) collective agreements;

(e) action under public

authority such as that of the National
Institute of House workers in the United
Kingdom."

& IT T AW FF FT AraqAe AT
® AR F 937 ¥ WA WA A, TG
gaag 7 a7 § 1 sy a9 et

W ¥ 378 1T § g )

"The experts recognised that vocational
training for domes'ic work should be
considered on a par with vocational training
for other occupations, and they considered
that there
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- ovipg 1ot ol Domes- Hindustan
["«ﬁ TTe 5TeT Al :T] 11?_?;;.;;;;13.:; ! Timcs, %.2.59,
was a need for schemes or instruction of a 1y oeeic Worlers’ Ser-  Hindustan
theoretical and practical nature leading to  yic. T rms Times, 17.3.59
official recognised certificates. :‘411";‘;’ of

They recognised that such training is House Servants may gt Hindustan
organised both under systems of vocational — holidays and leave with  Times, 30.4.59
schools or centres and under systems of P&

apprenticeship. Domestic  Servants— Statcsman,
Editorial comment 2.3.59.
They emphasised that such training should Dyomestic Workers' Hi: dustan
be by appropriate methods, and they Employment Standard,
recognised that difficulties of control exist in a 7 8.59.
system of apprenticeship for domestic work. . o . i o =
They therefore requested that this question § owoR a0T & FE I &

should be examined further. A5Eqa Faed N9 F gf?j?[ g4r

They proposed that, in addition to basic WI&dT & | # AT HITHI I faaz &

training, opportunities should be provided for gy & 11 =g & fir fvr et & 77 i
complementary training, for persons already C.-“u = o R
in employment and that their qualifications =0 fawy a7 srisEda Qg | AT

should be officially recognised by diplomas or  #rwar 4 4, w3l a1 & HITHI FRATT w
certificates. T FAFTAT |

They suggested that opportunities should be
provided for specialised training leading to ot qic Ao wrwdtw : &Y el |
officially recognised diplomas or certificates. =/ sz a5 T % (d AT @ rde goaten
They recognised the need for supervision of FY 2qaw4l § 9% §9 9L § ¢

private schools, particularly in respect of the “Sjickness Insurance (Domestic Workers)
standard and quality of the training given. Act No. 35, to extend health care insurance

to workers employed on family domestic

. X - services."
9T FAMfT wFET, a1 §TT TAr

wS g TATT T AT AT g
T AT TT A GAY 7§
fergaama argem, e agy e waATrd §
ferear & 1 g wfar wrog 1 97 43 qr
T[T T g gAfAT Iwwmal Wiy,
Z AT HT WITH] ATZ TR0 HATZATE |
grfezs adzr & AR § wdifow
AT & 31, 707 &, 7T T4 A "Contracts of Employment, etc. An Ordinance

N 2w Foref = to amend the Employment Ordinance 1955, No.
v awa & a9 (AE € F ) A 43 of 1956, Assented to on 11th December,
faa @1 @ Fre gzt T wr fadw 1956—Domestic  Servant' added to the

a7 T 2 | SR TAE T AT A definition of an employes on contract.”
ga |

wEEr A gl o gal 891 F HR
TR T E A wgrg wwa I A
TFATCH A AEATA &1 T &, AR
wq A AtaAr qgd { aq JAT 0
oTaT 3 | WAt GITmA Wy atg 7
WTIRI AT F

SHRI SONUSING DHANSING
PAT.TL: You cannot hurry.

Let us hear that
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o7 | 7w qanan § fw oared 7 309
feer af T F AL T 44T A 5EFT7 §
ITAATA A7, AL I A5 741 § T
qA AAT T HIAT AT A FOA &
AT q AIZT AT AT qar @ g |
QraAY 1 Faey ST ety 47 )
"Temporary Act of 3rd December,
1948 respecting the conditions of

employment of domestics as amended by
Act of 23rd November, 1959."

#a AT AT FE o U0 UHo WITe §
A {197 FaTd

Labour Policy in the U.S.S.R. (1917-
1928) by Margaret Dewar.

Decree No. 161—31st August 1920.

(Interruptions.)
T QT HT AT | 437 a37 T8R
§ &1 Ia% are § 704 form At

Life and Work in Medieval Europe (fifth to
fifteenth centuries).

A1 ATT A WG] TF OF T T
T FATAT §

"The class of domestic and farm
servants also grew in numbers; hired by
the month or year, they enjoyed more
stable conditions and were protected from
unemployment and from the rise in price
of the necessities of life, since they were
lodged, fed and clothed; but domestic
service in those days, although based upon
freedom of contract, was exceedingly
restricted by the au'horitarian traditions of
the past, which obliged the servant to
remain in his place until he had obtained
permission to leave and which even
conferred upon the master the right of
Corporal punishment."

ITOATTE AT, TTH AArar A o
&, d YIF § agwrar |vzar 7 |
armaz g fr fesdt &

gfeqr

TITel

(Conditions of Employ- 3126

ment) Bill, 1959
i 0 Tiqad {347 9T T

FIfEnis &1 & S

1959]

Trifez e
AU & LT

faa &

"Since long our popular Government has
been deceiving us .

Our Demands:

1. Maximum  working  *JOUTS

should be 8 hours a day.

. There should be weekly holi-
days.

. At the time of illness, free medical
treatment should be given with pay.

. Provision for Servants quar-
ters.

. One month's notice prior to ter-
mination of service or in lieu one
month's salary.

One month's annual leave with pay.

. Holidays during festivals with
pay.

. At the time of transfer, both
ways railway fare should be given
along with pay prior to termination
of service in outstations.

. Payment of salary on the first
day of each month.

10. Bonus according to service dur-

ing the year.

11. Aged and under-age servants
should not be given hard work

beyond their capacity.

12. Maternity protection."

MR. DEPUTY CHAIRMAN:
Mr. Rajabhoj.

It istime,

SHRI BHUPESH GUPTA (West Bengal):
He can continue in the next session.

MR. DEPUTY CHAIRMAN: What ar, you
going to do with the Bill?
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st Qo Tlo THAW : AT H7
" qaf [Far

MRr. DEPUTY  CHAIRMAN: You
have already taken one hour.

&t qio Ao T WIW : HT THA
w27 YT 1T |
MR. DEPUTY CHAIRMAN: You finish it

now. Tell me what you are going to do with
the Bill ultimately?

SHRI R. P. N. SINHA: Next Session
(Interruptions.)

A Gio Ao TR : FIT ST
Y g & ar AT A5 F 7T
WA ST F®aqr

MR. DEPUTY CHAIRMAN: All right.
There are two messages.

MESSAGES FROM THE LOK SABHA

I. THE MINERAL OILS (ADDITIONAL
DuTIES OP EXCISE AND CUSTOMS)
AMENDMENT BILL, 1959

n. THE MARRIED WOMEN'S PROPERTY
(EXTENSION) BiLL, 1959

SECRETARY: Sir, | have to report to the
House the following messages received from
the Lok Sabha, signed by the Secretary of the
Lok Sabha: —

**|n accordance with
Rule 96 of the Rules of

the provisions of

[ RAJYA SABHA |

Lok Sabha 3128

Procedure and Conduct of Busines* in Lok
Sabha, | am directed to enclose herewith a
copy of the Mineral Qils (Additional Duties
ot Excise and Customs) Amendment Bill,
1959, as passed by Lok Sabha at its sitting
held on the 18th December, 1959.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

"In accordance with the provisions of
rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to inform you that Lok Sabha, at
it« sitting held on the 18th December, 1959,
agreed without .any amendment to the
Married Women's Property (Extension)
Bill, 1959, which was passed by Rajya
Sabha at ita sitting held on the 30th
November, 1959."

Sir, | lay the Mineral Oil; (Additional
Duties of Excise and Customs) Amendment
Bill, 1959, On the Table.

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 11-00 A.m on Monday.

The House then adjourned at five
of the clock till eleven of the clock
on Monday, the 21st December,
1959.



